ITEM NO.1709 COURT NO.17 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 44815/2026

GAJENDRA Petitioner(s)
VERSUS

STATE OF U.P Respondent(s)

FOR ADMISSION

(IA No. 218851/2026 - EXEMPTION FROM FILING O.T.

IA No. 218847/2026 - EXEMPTION FROM SURRENDERING WITHIN TIME)

Date : 07-08-2026 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE ATUL S. CHANDURKAR
[IN CHAMBER]

For Petitioner(s): Mr. Anupam Mishra, AOR
Mr. Jenis V Francis, Adv.
Mr. Harikumar V., Adv.
Mr. Chakma Purnojyoti, Adv.
Mr. Dev Prakash Bhardwaj, Adv.
Ms. Anubha Bhardwaj, Adv.
Ms. Neha, Adv.
Mr. Mohit Jumnani, Adv.
For Respondent(s):

UPON hearing the counsel the Court made the following
ORDER

1. Learned counsel for the petitioner submits that
the petitioner has surrendered before the jail
authorities on 04.08.2026.

2. The interlocutory application bearing
I.A. No0.218847/2026, therefore, does not survive. It

is, accordingly, disposed of.
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(ABHINAV KUMAR) (AJEET SINGH TARIYAL)
COURT MASTER (SH) BRANCH OFFICER
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